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MADHYA PRADESH ACT
NO. 17 or 2019

THE MADHYA PRADESH ADHIVAKTA KALYAN NIDHI (SANSHODHAN)
ADHINIYAM, 2019

[Received the assent of the Governor on the 22nd August, 2019; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)’’, dated the 24th August, 2019.]

An Act further to amend the Madhya Pradesh Adhivakta Kalyan Nidhi Adhiniyam, 1982.

Be it enacted by the Madhya Pradesh Legislature in the Seventieth year of the Republic of
India as follows:—

Short title. 1. This Act may be called the Madhya Pradesh Adhivakta Kalyan Nidhi (Sanshodhan)
Adhiniyam, 2019.

Amendment of 2. Tn Section 18 of the Madhya Pradesh Adhivakta Kalyan Nidhi Adhiniyam, 1982 (No. 9

Section 18. of 1982), (hereinafter referred to as the principal Act), in sub-section (1), for the words “twenty

rupees and fifty rupees”, the words “forty rupees and hundred rupees” shall be substituted.

Amendment of 3. In Section 19 of the principal Act,—
Section 19.
6] in sub-section (1), for the words “twenty rupees”, the words “forty rupees” shall

be substituted;

(ii) in sub-section (2), for the words “fifty rupees”, the words “hundred rupees” shall
be substituted; '
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